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AND 1954-55—continued

Surr T. BODRA (Bihar): Mr.
Deputy Chairman, while supporting
the motion of Shri Mathur, I would
like to say something on the subject
of recruitment of candidates from the
Scheduled Castes, the Scheduled
Tribes and other Backward Classes.

Mgr. DEPUTY CHAIRMAN: Does
the report mention about this sub-
ject?

Suri T. BODRA: But the Union
Public Service Commission is absolu-
tely under the Home Ministry, and
we have been hearing here with
great patience the hon. Home Minis-
ter referring to the various assuran-
ces and the special measures that he
says are being taken and the special
rules there are for the recruitment of
candidates from the  Scheduled
Castes, the Scheduled Tribes and the
Backward Classes. He also says that
percentages also have been fixed for
their recruitment and that the neces-
sary orders have been passed to the
U.P.S.C. in the matter of relaxation
of the age-limit in the case of these
candidates, in the matter of relaxa-
tion of qualifications and what not.
But as a matter of fact, one look at
this report would convince anyone
that the officers in authority and the
hon. Ministers also who are responsi-
ble in this respect, have cared very
little to see that these honest inten-
tions that are being professed here
in Parliament ®and outside Parlia-
ment also, are honestly implemented.
My complaint, Sir, is that there has
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been a deliberate intention to suppress
and ignore and neglect the claims
of the candidates belonging to the
Scheduled Castes, Scheduled Tribes
and other Backward Classes. 1 say
this because I have got ample evi-
dence of cases within my owr. know-
ledge 1n which candidates from these
classes have been refused appointment

on very flimsy grounds. Why?
Because............
Mr. DEPUTY CHAIRMAN: Mr.

Bodra, you cannot criticise the action
of the Public Service Commission.

Surr T. BODRA: Sir, I am criticis-
ing the Home Ministry.

Mr. DEPUTY CHAIRMAN: You
can criticise the Home Ministry.

Surr T. BODRA: That is what I am
doing, Sir. I am not criticising the

action of the Union Public Service
Commission.

Tue MINISTER 1xn tHE MINISTRY
or HOME AFFAIRS (SHrt B. N.

Datar): We do not select, we make
appointments.

Sarr T. BODRA: Yes, Sir, I speak
subject to correction. I am not speak-
ing anything about the members of
the U.P.S.C. I want to point out to the
hon. Minister in the Ministry of Home
Affairs who is present here that he

has travelled very widely, even last
year he was travelling in those
areas which are mainly inhabit-

ed by the Santhals or the Mundas or
the Oraons. He has travelled in the
State of Assam also. Therefore, I
would like to put him a question:
How many tribals or Assamese ‘have
been recruited to the Class I Services
either in the Indian Police Service, or
in the Indian Administrative Ser-
vice or in the Indian Accounts Ser-
vice? Sir, my complaint is that these

relaxations of the rules, these age
relaxations ete. in the case of the
Scheduled Castes, the Scheduled

Tribes and other Backward Classes
will not serve the purpose. If the
Home Minister has the interests of
these backward candidates, he has got
to do something more. And what is
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that? It is this. I would like to see

in the advertisements that are issued,
right from advertisement No. 1 to
the very last of them in the list, it is
stated that there is the special right
exclusively for the Scheduled Tribes,
the Scheduled Castes and the other
Backward Classes, for the post, be it
a post in the LA.S. or in the Indian
Accounts Service or any other ser-
vice. I say this, because recently I
have seen from the gazette notifica-
tions that only such posts are reserv-
ed for candidates of these classes
where you require very high techni-
cal qualifications. For a category of
post where highly technical qualifi-
cations are needed, you find it stated
that one post is being reserved for
candidates of these classes. And of
course, if such a candidate is not
available, then that post also is open
for general candidates. But wunfor-
tunately candidates from the Sche-
duled Castes or Scheduled Tribes and
other Backward Classes do not have
such high technical qualifications,
because they have never had the
chance to go in for such courses. They
were not financially in a position to
equip themselves with such qual:Afi-

cations. Therefore they should bhe
given chances in posts where you
require general qualifications, like

those of a graduate, a B.A. or a B.Sc.
or an M.A. or M.A,, LL.B. and so on.
If such posts are made available to
them then these candidates can take
advantage of them, Otherwise, if the
reservation is made only in the case
of posts where highly technical quali-
fications are needed, it would be use-
less.

The result of all this is that
although the hon. Minister has been
giving all sorts of assurances, a sort
of resentment, a sort of depression, a
gort of loss of confidence has set in
in our hearts, and what we are afraid,
what we are beginning to think is
that in spite of good professions, in
spite of good lectures from the press
and platform, we have begun to lose
confidence in the hon. Home Minister,
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at the helm of affairs, do not
want the Scheduled Tribes, the
Scheduled Castes and other Back-

ward Classes to come up to their own
level, that all these professions from
the platforms are useless. This feei-~
ing of depression has gone 1o such an
extent among the tribals that they
have begun to protest and in the
agencies, in the NEFA areas they have
a feeling of rebellion against tne
Government of India itself. Of
course, it is most foolish. But why is
it s0? In my area also, Sir, we have
left the Congress. We never nave
been Congressmen and we would not
like to join the Congress, because all
the Congressmen, all the big people
have been trying to give us false
promises, promises which are never
implemented. Perforce we are con-

testing all the elections against the
Congress.
The sum total of all this 1is that

what is being professed here in Par-
liament and what is being professed
outside Parliament also, should be
implemented by the Government
of India in order to infuse the spirit

of confidence into the hearts and
minds of the Scheduled Tribes, th.
Scheduled Castes and the other

Backward Classes. ,

Sir, I have nothing more to say
Thank you.

Surr KISHEN CHAND (Hydera-
bad): Mr. Deputy Chairman, 1 feel
the hon. Member who has moved this
motion has only tried by this means
to focus the attention of the Home
Ministry to this subject and does not
s0 much desire to criticise the Home
Ministry. I am very glad to read
in this report that progressively the
U.P.S.C. is getting greater Cco-opera-

tion from the Home Ministry and
all the other Ministries. This 1is a
good thing, for it seems that the

Home Ministry and the other Minis-
tries feel that because of discussions
such as this one, Parliament is keep -
ing a watchful eye to see whether
they are co-operating properly with
the Public Service Commission.

. Sir, I submit that the administra-
tive service in any country is the real
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backbone of good administration. That
is what we see in many foreign
countries like France, for instance.
There we find ministries come and
ministries go, but the administrative
services continue and it is only a
contented and satisfied administrative
service that can really carry out 1o
the fullest extent the ideas and desires
and instructions of Parliament or the

Ministries. On this point I would
like to say a few words. To the
extent that the Ministry by some

arrangement gives exemptions or pro-
motions or keeps superannuated per-
sons in their Departments, to that
extent it is real discouragement to
those who are fulfilling their proper
duties in the service. For keeping the
services really contented it is very
.essential that the Ministries should
not do anything which gives themn
cause for dissatisfaction. And the
greatest cause for dissatisfaction will
be if you continue to employ super-
annuated people, because by doing
that you are really depriving others
who are lower down the ladder and
who want to climb......

Surt AKBAR ALI KHAN (Hydera-
‘bad): Could you give the figures?

Surt KISHEN CHAND: There are
only two or three such cases. The
figures are very small. In fact, I
began with the statement that pro-
gressively the Home Ministry is co-
operating. I am only saying thai this
type of criticism is really to put
pressure on the Home Ministry not
to disregard the recommendations of
-the Public Service Commission. The
figures are no doubt small. But that
is all the more reason why you should
not do that. For the sake of one or
two people you are creating disaffec-
tion in the minds of so many. Feople
only look to one or two cases. There~
fore, Sir, the Government should com-

pletely entrust it to the Public Ser-
vice Commission.
I come to the second point, and

that is about the method of examina-
tion. I think that Parliament should
wreally reconsider this question. They
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should see whether they can inter-
fere or they can give certain sugges-
tions to the U.P.S.C. about the
relative merits .of a written examina-
tion and a viva voce. There are many
people who think that too much
weight is given to viva voce exami~
nations, and that a candidate who, on
the spur of the moment, can answer
a few, sometimes vague, questions,
and some irrelevant questions, a
person who has got the aptitude for
quick repartees and quick answers
gets marks out of all proportion in a
viva voce examination. It is a well-
known fact that in other countries
viva voce has been introduced in
almost all competitive examinations,

but the marks allotted to viva wvoce
examinations are Kkept pretty low.
Therefore, I would suggest that the

Government should review the
relative merits of a written examina-
tion and a viva voce.

Now, Sir, I come to the question of
additional recruitment to the IAS.
when a question was asked in this
House, the hon. Minister said that the
Government wanted to go to the onen
market and get more talent. It means
that according to the hon. Minister,
there is not enough talent among the

young men who appear in the com-
petitive examinations, and there are
older people who can be recruited.

Sir, this gives a chance to the Minis-
try to select certain people who may
not be able to get into the I.A.S. in
the normal course. The hon. Minis-
ter assured us on that day that the
U.PSC. will be consulted on the
question of recruttment of these peo-
ple. They should prescribe regular
rules about the examinations, and if
the selection is made according to
those rules, it will be a different mast-
ter. But I hear that this procedure
is not going to be followed. On
certain recommendations some mem-
bers from the Hore Ministry and
one or two members from the
U.P.S.C. will form the panel of selec-
tors and they will select people from
the open market. I think, Sir, this
procedure is highly objectionable.
When we have got a regular exami-
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nation for recruitment to the Indian
Administrative Service, there should
be ne recruitment from the open

market. We are developing the
industries; we are developing the
commercial concerns in the public
sector. And if there are any talented
people, the Government has got
plenty of opportunity to appoint them
in these new services. I will go a
step further and will request the
Home Ministry that even for these
commerclal posts there should be
either the same U.P.S.C. or a special
commission for the purpose of recruit-
ment.

Sir, in a democracy, it is very
essential that the Ministry should be
above suspicion. There should be no
idea of nepotism, no idea of favouri-
tism. Although m the ILLAS. there
may not be a chance for favouritism,
in the new commercial services that
are being set up, in the new appoint-
ments that are being made, there is a
good chance available to the Minis-
try to make appointments on recom-
mendations and not on sheer merit.
As regards foreign sérvice, there is a
good deal of direct recruitment in it.

I consider this to be highly objec-
tionable. In all the services, the
Indian Foreign Service, the Indian

Administrative Service and the Indian
Police Service, the entire recruitment
should be done through the TUnion
Public Service Commission. With
these suggestions, Sir, 1 wind up my
observations.

Surr H. C. DASAPPA
Mr., Deputy Chairman, Sir, I would
like to deal with just one or two
points. The first one is with regard
to the necessity for this emergency
recruitment. I was just now told
that the emergency recruitment would
be to the I.A.S. and the IP.S. as also
other services. Mainly it would be
to the I.LA.S. Sir, it is rather difficult
for me to appreciate the point about
this emergency recruitment. This
matter was raised earlier also in some
other connection. When there is a
regular procedure prescribed for the

(Mysore):
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method of recruitment for these twoe
Services, 1 really do not understand
why we should think of this emer-~
gency recruitment. I would like tor
gnow, Sir, whether this recruitment
is intended to supply officers for the
Central Services only—Central Ser-
vices in the sense that officers who are
required to serve not in the States,
but at the Centre. Of course, quite
a large number of LAS. and LIPS,
officers serve in the States. I would
like to know how many of the
people who are going to be recruited
on this emergency basis will serve in
the States and how many will serve
at Delhi or in any of the Centrally-
administered departments. If it is a
case of supplying the needs in the
States, I think, Sir, there is quite a
large number of people available in
the States for fulfilling the require-
ments of the States. Take for ins- .
tance the question of sub-divisionat
officers in the States. There are
enough officers in the State Services
who can be put in those particular
places even on the basis of their
being drawn into the L.AS. That
would give them not only able and
experienced people, but at the same
time that would meet the desired
end. So, I would even now suggest
that this emergency recruitment may
be given up and the matter left, if
necessary, to the U.P.S.C. to fill up
those services. I do not know whe-
ther in trying to prescribe the qualifi-
cations and assess the merits of the
people to be recruited, the Home
Ministry is going to devise any other
methods than what the U.P.S.C. itself
has. T would like to know what the
particular difference in the two pro-
cedures is. If the present procedure
is good enough for all services, I
think it ought to be good enough for
these emergency recruits also. So,
unless a very very strong case is made
out in favour of this rather extra-
ordinary and unusual procedure of
recruitment, it should not be resorted
to and it is difficult for me to accord
support to it.

Certain other facts come to our
notice as to how the jurisdiction of
the U.P.S.C. is circumvented by cer-
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tain Ministries. Certain instances
have come to notice and I think I had

better refer to them. The U.P.S.C.
advertised for a certain post giwving
certain qualifications. One of them

was that the candidates must have
had ten years’ experience in the par-
ticular field. The U.P.S.C. sent up its
recommendation to the Ministry con-
cerned selecting one of the persons
who fulfilled the qualifications laid
down according to them, that is, one
who had more than ten years’ experi-
ence. After the UP.S.C. had sent its
recommendation which was in accord-
ance with the desire of the Ministry,
the Ministry turned down the recom-
mendation. What did they do? They
did not refer the question again to
the U.P.S.C., but referred the ques-
tion to a board constituted by it ana
‘issued an advertisement for that par-
ticular post.

Mr. DEPUTY CHAIRMAN: Are you
referring to the U.P.S.C.?

SHrr H. C. DASAPPA: Yes. I was
not talking of the State Public Ser-
vice Commissions. I was referring to
the selection made by the U.P.S.C. ot
a person who was fully qualifiea
from their point of view and -this
selection was turned down by the
Ministry concerned. That Ministry did

not refer the matter again to the
U.P.S.C. but constituted a special
board. When readvertising, perhaps

deliberately, I do not know for what
reason, they omitted the condition
about ten years’ service. Now, it is
there that suspicions are aroused as
to why the Ministry, while suggesting
the selection of the candidate in the
first instance, wanted the limit of
ten years’ experience and when the
selection was not acceptable or
palatable, it chose to constitute a
special board and did away with the
ten years’ experience qualification.
What happened? The originally select-
ed person also appeared and somehow
it happened that a much junior man,
a man who was not stated to be by
any means as greatly qualified as the
other man who was chosen by the
U.P.S.C, was finally selected by the
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board. If the hon. Minister wants to
know the details, I can tell him in.
private. I do not want to say this
thing here because high personages
may be winvolved. Such things should
not be done and I would ask the
Ministry which is an independent
one, checking the operation of all the
other Ministries, to keep a strict
watch over such kind of thing. I
hope the Home Ministry will have a
section which is particularly charged
with the task of keeping a watch over
such kind of things. It is only then
that the public will be infused with
some confidence.

The other matter that I want to
refer to is what arose during the dis-
cussion on the Report of the Commis-
sioner for Scheduled Castes and
Tribes. It was stated that reserva-

: tion for these people existed only in-

respect of classes ITI and IV and not
in respect of classes I and II. I hope
I am representing the matter cor-
rectly; it is subject to correction but
I am fairly certain that there is no
kind of reservation for the Scheduled’
Castes and Tribes and other Back-
ward Classes in regard to class I and’
II. 7 think it was Dr. Ambedkar whe
said that you could give a thousand’
appointments of clerks to the Sche-
duled castes and Tribes but if you
give one appointment of a top officer,
it will out-weigh the advantages of’
the appointment of a thousand clerks.
All that I say 1is, while selecting-
people from these backward commu-
nities let the very best be chosen. It
may be that the very best among these
classes may not be the very best of’
all the people in the line but so long
as we get what are known as fairly
good candidates, I think we ought to
encourage them. Therefore I would
urge upon the Home Ministry to con-
sider this very very important thing-
from all points of view and reserve-
certain posts in classes I and II for
the Scheduled Castes and Tribes and
other Backward Classes. In this con-
nection I have to say a word about th
report of the Backward Classes Co:
mission. In reply to a question t
hon. Minister stated that it was
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yet ready. Why is it that a report
-which was received by Government
-in March 1955 should not see the light
- .of day even now? It is stated that
.the State Governments are being con-
.sul.ed. What does it matter? Why
.should it not be published for the
perusal of the Members of Parlia-
ment? Why should we be denied a
perusal of the Report of a Commis-
sion appointed by the President in
terms of the obligatory provisions of
the Constitution? I think the Home
Ministry owes an explanation as to
why they are keeping back that
report? The States Reorganisation
«Commission’s Report was published.
Government did not pass orders at
the time of publication. So this report
should see the light of day and the
Government can pass orders when-
ever they choose. In fact a discus-
sion in Parliament on this matter
should, I think, be welcomed by the
“Home Minister in order to enable him
.to pass the necessary orders.

The other question 1s about the
.superannuation of people. My friend,
Mr. Kishen Chand, said it was very
wrong to give extension of service to
the people who are superannuated.

“I'he superannuation period varies.

Sarr KISHEN CHAND: I said that
the appointment of one or two per-
sons after superannuation creates dis-
Aaffection in the whole cadre of the
service.

Surr H. C. DASAPPA: 1 under-
stand very well. We know the thing
very well. It is a very high senti-
.nent that my friend has expressed
put its answer is simple. I ask,
whether the very same people who
are discontented merely because of
the extension given to a few people
will, when they reach 55 or 60, not
themselves desire an extension of ser-
vice or will they themselves deny such
extensions when they are given?
There is a lot of fallacy in it and I do
not think that is the criterion which
thould apply. The only criterion is

"hether the man is, on the date of
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superannuation, physically fit and is
otherwise able.

Sur1 KISHEN CHAND: Do not
leave it to the discretion of the Home
Ministry. Then it becomes a matter
of discretion and selection.

Surt H. C. DASAPPA: It is not
the discretion of the Home Ministry
alone; it will be the discretion of the
Ministry concerned also. I see no
reason why the valuable services of
a person should be lost to the State at
the time when his powers are at their
best with all the past experience and
the background. I am not saying
that this should be done as a rule but
in the professional courses, the tech-
nical courses, it would be, I think, a
folly on our part to lose the services
of these officers merely because of
their superannuation. Sir, my hon.
friend must have seen the practice in
Western countries. They do not gene-
rally lose the services of these people.

Suri KISHEN CHAND: In the
Home Civil Service they are very
strict.

Surt H. C. DASAPPA: I am not

referring to that. I am emphasizing
on the technical service.......

Surr KISHEN CHAND: We are
discussing LA.S. now.

SurT H. C. DASAPPA: . on the
professional side, on the technical side
and so on. I see no reason why
their services should be......

Surt H. C. MATHUR: Why not
raise the superannuation age in par-
ticular services if necessary and do
away with discrimination, favouritism
and demoralisation at the end of the
career?

Surr H. C. DASAPPA: Mr. Mathur
has raised another point which I think
I am bound to answer. If the super-
annuation limit is raised, there is this
difficultv. It is quite likely that so
wmany of them will not be found
physically fit at the time of the
enhanced limit of superannuation age.
In India particularly the people are



2963 U.P.SC. Reports for

:;prone to be weighed down due to the
‘inclemencies of the tropical climate
and to the other incidental hardships
.and they may not all be fit at
time. Of course, the Home Ministry
may re-examine if it so chooses and
prescribe varying superannuation
limits but the point is that where
ithey are not physically fit, there is no
point in continuing them in service
and there is no harm in having the
slightly lower limit. But what I say
is in technical, professional, scientific
and professorial services it would be
a great mistake and a loss to the
State if we do not make use of their
services so long as they are physically
Ait.

Dr. SurrmMATI SEETA PARMANAND
(Madhya Pradesh): Sir, I would like
140 make a few observations on this
report but before I do so I would also
like to congratulate the Home Minis-
try on the tribute the Commission
itself hag paid in the concluding por-
tion of this report saying that the
Commission would like to record their
appreciation and gratitude to all the
‘Ministries for their co-operation.

Before I come to the one or two
points which I want to make, I would
like to take up the point which the
hon. Member who preceded me was
making because that was one of the
points which I also intended to touch
upon. We know that the administra-
tive set-up and the developmental
work in the country require admi-
nistrative personnel of experience in
greater and greater degrees. The
Prime Minister himself while making
a speech to the administrative ser-
vices at Kurnool referred to a remark
made by a senior member of the
I.C.S. to him that the work had
increased a hundred-fold. And then
he said even if that could be consi-
dered an exaggeration, certainly it
had increased at least by 50 per cent.
or increased enormously. It is obvious
therefore that when experienced per-
sonnel have not increased to the same
extent—it cannot obviously—it would
‘be necessary to re-employ some of
‘the superannuated people, as they are
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called, and the remedy for it is very
simple. The difficulty of medical fit-
ness need not be there but the problem
of favouritism coming into play if
people are picked up here and there
has to be considered. It is known
and it is complained of everywhere
that when there is no definite age
limit laid down up to which people
can go, maybe 58 years or maybe 60
years, the tendency among even
senior officers i3, so to say, to hobnob
with their senior officers or try to
curry favour or do something which
would not be in keeping with their
dignity and their usefulness. If we
want to see that they are not reduced
to that state, it would certainly be
better, in view of our requirements,
to raise this limit to 58 and make it
necessary for such officers {o pass
another medical examination at that
age, may be with some lesser restric-
tions, and if they pass that test and if
they have got their record up to a
certain standard throughout—not the
one perhaps granted by the last officer
under whom they may have happened
to work or by the Minister who had
recommended them—but if they have
a uniformly good record, they should
go before the Uniol Public Service
Commission and after passing that
test they should be automatically
allowed to continue up to the age of
58.

With regard to the all-India Ser-
vices which are all-India today but
still which are for administrative rea-
sons transferred to the States, I would
like to suggest that rather than leav-
ing it to the States to decide whether
they would serve after 55 and thereby
creating confusion in the seniority in
the all-India grading of such officers,
for topmost posts it should be left to
the Central authority that really is
concerned with that cadre to decide
whether they should be given any
extension of service beyond the pres-
cribed age. But I think if this age is
raised to 58 with the conditions that
I have already suggested, namely,
medical examination and appearance
before the Public Service Commis-
siqn, then this difficulty would ne
arise. '

/
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Secondly, a certain percentage of
these officers could be even allowed to
serve till the age of 60, that is, two
years more, only in the case of one
or two topmost posts, because the
work of expert committees and others
is increasing rapidly and we are
importing so many technical experts
from outside when we ourselves
know that we have many people in
our country who with their experi-
ence and training are of the same
calibre if not of a higher calibre. -

Then there js something here with
regard to the report to which I would
like to draw the attention of the hon.
Minister so that something may be
done to avoid the wastage of human
energy and resources. If he were to
refer to page 12 of the report for
1954-55 it would be noticed that out
of 6627 candidates, who applied for the
examination, 4471 candidates actually
appeared at the examination and only
253 were considertd to be fit to be
interviewed and 64 candidates were
recommended as qualified for appoint-
ment. Again I would refer to page
13, paragraph 1?7 which relates to
selection of Special Class Railway
Apprentices. 1,457 candidates applied,
846 appeared, 155 were interviewed
and eight were recommended for
appointment. Now, I refer to page
14, paragraph 19 relating to military
wings. 12,609 candidates applied for
their examinations while 10,094 actu-
ally -competed. 331 candidates were
declared successful and 217 out of
them were admitted. These elimina-
tions are after personality and other
tests but surely, these results show
that there is something very very
seriously wrong with the standard of
teaching in our universities and it is
not the standard expected for admi-
nistrative examinations in our coun-
try. If that is so, it is very neces-
sary to draw the attention of all the
universities at the proper stage so

that the candidates who want to
appear later on for these examina-
tions will know from the beginning

what is required of them.
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SHr1 KISHEN CHAND: May I point
out to the hon. lady Member that if
they have not been called for inter-
view, it does not mean that they have
failed in the examination?

Dr. SHRIMATI SEETA PAR~
MANAND: Everybody knows these
facts. They are nothing new to any-
body particularly to those sitting in
this House. But all the same it does
show, even the marking of the papers
—if the hon. Member would go into
that—indicates that it is very very
low. The comments of those people
who are connected with marking of
papers of the university and competi-
tive examinations will give us an
insight into the very poor standards
that we have. I do feel that it does
lead to a lot of waste of human
resources and energy and might lead
to a great deal of frustration. So, if
better education could be imparted in
our universities in order to make" it
pessible for the students, who want
to compete for these examinations om
a large scale, to be of a higher stand-

Mr. DEPUTY CHAIRMAN: Dr.
Shrimali has come.

Dr. SHRIMATI SEETA PAR-
MANAND: 1 am glad he has come.
I am very sorry that he is not avail-
able when we want him here.

Surt M. GOVINDA REDDY (My-
sore): As soon as you think of him,
he is here.

Mr. DEPUTY CHAIRMAN: But
he did not expect that you would
discuss university education while
discussing the U.P.S.C.

Dr. SHRIMATI SEETA PAR-
MANAND: If I may point out, 1
think the hon. Deputy Minister will
agree that it is very closely connected.
This is a sort of pinnacle to what ig
being done at the lower level. So, 1
would really request that this mat-
ter would be gone into by a small
of the Public Service
Commissien, one or two members of
the Education Ministry, and some
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university members at the

lewvel.

proper

Then, I would like to make one
suggestion to the hon. Minister with
regard to the selection or appoint-
ment of officers to Government nsti-
tutions, even where Government aid

is received on a large scale. I have in
mind the Lady Hardinge Medical
College  for Women. The appoint-

ments there should be made by the
Public Service Commission, so that
there is greater satisfaction about
the way in which the claims of can-
didates are considered. There has
been a great deal of dissatisfaction
with the way in which the claims of
women particularly have been ignor-
ed, when women with better qualifi-
cations have not been considered and
men with less qualifications, less
experience have been appointed in a
women’s college. And if this matter
were to be taken up by the Home
Mmistry with the Health Ministry, I
am sure women who are in the preo-
fession will be available.

Lastly, I find there is a reference
1o the appointment of women. It says
there are now 6 women candidates in
the Indian Administfative Service and
2 in the Indian Foreign Service. And I
hope we have not heard anything
further with regard to the disqualifi-
<ation put on women being allowed
to continue in the Foreign Service
after marriage. I hope that disqualifi-
cation has been removed and the sug-

gestion that we made has been
accepted. As in the case of other
officers only adverse remarks with

regard to the efficiency of the officers
may be considered. Marriage per-
haps having led to any kind of in-
efficiency or unsuitability for service
alone will be the criterion. Women
must not be asked to leave service
merely because they have married,
only on that criterion.

Surr H. N. KUNZRU (Uttar Pra-
desh): Mr. Deputy Chairman, the
Commission has said in the econclud-
ing paragraph of its report: “On the
whole, there has been an increasing
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endeavour on the part of Ministries
and departments to observe the pro-
visions of the Constitution and
regulations in their relations with the
Commission.” But a perusal of the
Commission’s report leaves a very
painful impression on one’s mind
with regard to the attitude of the
Government towards the Commuission.
In regard to particular appointments
there may be less disagreement now
between the Government and the
Commisston than there was formerly,
but the question that we have to con-
sider is a much larger one. For
yvears, as my hon. friend, Shri Mathur
pointed out, the question of the scope
of the Commussion’s work has been

i

! before the Government. And year

I . . .

j afler year, it goes on recording its
opinion that the Commission’s pro-

posals regarding matters and cases in
respect of which the Commission
need not be consulted are still under
consideration of Government. The
Commission has asked that the limita-

tions placed on its powers should
either be removed completely or
should be reduced. I do not know

why Government have not been able
to come to a decision on this ques-
tion. I think when the question was
previously discussed, we were told
that they were important matters
requiring consideration and so on. Of
course, important matters do require
a full discussion, but there is a limit
to the period that consideration even
of an important question should take.
The whole attitude of the Government
is such as to make one think that
they want to give the minimum power
that they must to the Commission
under the Constitution.

The next point to which it is neces-~
sary to draw the attention of the
House—although my hon. friend, Shri
Mathur, has referred to it-—is that the
recruitment of temporary personnel
is going on as before. My hon. friend,
Shri Datar, told us—I think in Decem-
ber 1954—that a formula had been
evolved in regard to this matter
with the consent or with the approval
of the Commission. I think he said
that the appointments were made for-
* mally in consultation with the Com-
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mission for dealing with temporary
appointments made ostensibly for
periods not exceeding one year. But
the Commission says that there was
only an unofficial discussion about
some modification of this kind, but
no official reply has been received
from Government so far. Now, Sir,
this debate took place fifteen months
ago, but the Government have not
written formally to the Commission
on this point. I know how much the
departments and the Ministries of
the Government value the power that
they already enjoy in respect of tem-
porary appointments—appointments
which are ostensibly temporary but
are really made for long periods and,
indeed, in many cases with a desire to
make the person temporarily appoint-
ed permanent. Now, this seems to
be known to the Home Ministry and
yet the just complaint of the U.P.8.C.
has not been heeded by it. Now, if
there were really any matters requir-
ing deep consideration here, one could
understand Government’s hesitation
in this matter. But it is well-
known that this power is being abus-
ed and so long as it lasts it will con-
tinue to be abused. The Home Minis-
try does not seem to mind what is
going on but let the Commission
object to the procedure followed by
the Ministries year after year.

Now, Sir, there is another poini to
which I think no reference has been
made, so far, and to which it is neces-
sary to draw the attention of the
House. It is stated by the Commis-
sion on page 7 of this report that in
connection with the proposals for the
reorganisation of the Botanical Sur-
vey of India, the Commission was
asked to advertise the post of Chief
Botanist. Subsequently, when the
draft advertisement was finalised and
the advertisement was ready, it was
withheld. These are the words of
the Commission. “The Commission
were requested by Government to
withhold further action. At this
stage, the Ministry also informed the
Commission that the Ministry had set
up a Selection Committee which had
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selected a certain individual for the
post and requested the Commission to
concur in his appointment.” Now, how
was this done? Had an advertise-
ment been published in the papers in
Augnst, 1954, an appointment would
have been made in due course. The
Government, after concurring to the
issue of an advertisement, appointed

a Selection Committee of their own
without consulting the Public Ser-
vice Commission and then had the

temerity to ask the Commission not
to publish the advertisement and to
agree to the selection made by their
Committee. The Commission natu-
rally did not agree to this procedure
and has said, “Being called upon te
concur in the appointment of a person
recommended by a Committee of a
Ministry is contrary to the prescribec
procedure.”

Now, I should like to draw the
attention of the House, Sir, to article
320 of the Constitution which deals
with the functions of Public Service
Commissions. It is stated in sub-
section (3) of this article, “The Union
Public Service Commission or the
State Public Service Commission, as
the case may be, shall be consulted on
all matters relating to methods of
recruitment to civil services and for
civil posts.” Now, here doubtless the
Government must have consulted the
Union Public Service Commission
with regard to the methods of recruit-—
ment to civil services and civil posts
under the Government of India. How
then did they depart in this particular
case from the procedure already laid
down by them? The proviso to this
article says: “Provided that the Pre-—
sident as respects the all-India ser—
vices and also as respects other ser-
vices and posts in connection with the
affairs of the Union, etc., may
make regulations specifying the mat-
ters in which either generally or in
any particular class of case or in
any particular circumstances, it shall
not be necessary for a Public Ser-
vice Commission to be consulted.”
Do the regulations that have already
been laid down by the President
envisage a case of this kind? If not
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Government of India tried to act
contrary to the Constitution.

1 can give other instances from this
report which illustrate the attitude
of the Government towards the ques-
tion of recruitment in general and the
Union Public Service Commission in
particular. The importance of the
functions of the Union Public Ser-
vice Commission need not be dilated
on. The Judiciary, the Audit Depart-
ment and the Public Service Com-
missions are, in my opinion, the
most important bodies the imparti-
ality of which should be guaranteed
by any government that professes to
be democratic. There is no other
body on the proper functioning of
which public confidence in the work-
ing of democratic institutions depenas
to a larger extent. If the Public
Service Commissions lose the esteem
that they should enjoy, it is obvious
that the persons appointed by them
will not have the confidence of the
public and the members of the ser-
vices themselves will not have the
morale that they should have in order
to discharge the responsible duties
entrusted to them. In view, Sir, of
the pivotal position that the Public
Service Commission occupies in the
working of our democratic system, it
is a surprise to me that the Govern-
ment of India persists in courses of
action which are plainly and highly
objectionable. Recently, Sir, when
the Public Service Commission was
appointed, the importance of its func-
tions was recognized and although
some limitations were laid on its
power which it thought went too far,
nevertheless, the manner in which
appointments were made to the Com-
mission were such as to inspire pub-
lic confidence. I hope that the tradi-
tions set by Sardar Vallabhbhai Patel
will continue to be respected by the
Government of India. But the manner
in which certain vacancies have been
filled recently is not very reassuring.
I hope that the Union Public Ser-
vice Commission will not be reduced
to the humiliating position which
many State Public Service Commis-
sions occupy at the present time.
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Government may be very glad to have:
a more accommodating Commission,.
but to the extent that the members-
are ready to fall in with the views of
the Government, they will logse the
confidence of the public.

There is one other matter to which.
1 should like to refer, though my
non. friend, Shri Mathur has already
referred to it, and that is the decision.
of the Government to extend the ser-
vices of superannuated officers with-
out consulting the Commission. When
the Government of India decided in
1946 to consult the Commission in a
matter of this kind, they did so after-
giving full thought to it. And now,.
without a word of explanation either
1o the Commission or to the public,
Government has gone back on its pre-
vious decision. Why should the Gov-
ernment 1n this matter fight shy of
securing the approval of the Com-
mission? I mean, if their nominees
are not merely competent men, but
rather irreplaceable, there is no reason.
to suppose that the Commission will-
not agree to their proposal. But if
they desire to appoint certain men
merely because they are partial to.
them or because they have been ‘yes-
men’ and the Public Service Com-
mission declines to endorse their-
recommendation, the Commission
instead of being blamed is to be
honoured for its courage and inte-
grity.

Sir, I do not want to say anything:
more on this matter except that it has
been our painful duty to raise the
question to which I have referred
more than once. Yet, Government
has turned a deaf ear to our sugges-
tions and continues obstinately to
cling to the methods objected to-
both by the Commission and by us.

4 PV

Y AT o & (WA W) :
STATfd w@Ted, wEi A fF aferw
afqq w7 @ Al &7 arey
g ¥ 39 #1 @ Fv g ) feeg
o Sld g T=dT g #E av g
T, AT GYHEIT FT OF ARl
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FIH IST FT G FAR | F W Y
wfaw @ 8,39 & fod FH-FrAl
*t 79 fa¥ ¥ sgawey FAr Aifed o )
SEfe $g wmNg weedt 7 9T 8
gare 3w F faem & egamar o
THRTCHT T T &, 39 § gATE Frferat
R gfrarafeai & fqgea awr faar
Forat #1 2% i & afva-faain 7
& 9ET &, ST OFT uTH SHANIHT,
fagma, a8 g1 amET W smEE ow
T =47 781 TEaT g Fr avprdr Aty
FT WL TE | AN T §Q 29, Gfsorw
gfaw wam #1 fqiEt & 98, A
T HT 9@ Foe BF ST I FY ol
a7 F¥ ggfa & gr fag s w7 w141
T § @Y § 99 ¥ ady fag gav
T Fae TwEI A gfaar § ww A,

gfaq FATE § 7Y W a0 AN R

g & g AwfEt § wfgar g
213 @ oo of, a9 fF el o
€7 s a9 g q% §, gE q|W A
afrfeafaai & @7 39 #r gweamn §
faeg™ gx, oaaw 4 wy § afs
I & faegw, 39 F1 vgH-md Sy
A F AT FT AT g E
q¢ I AT wraETe 9 & Gav W
e a9 § WY farem Wrw w1A F
o @ a0 Awfet § saw e
F gfuFr § M7 Thal F awat A
ararew faem faes &1 W sEey AE)
1 3 gafyET™ F g, gl 217 g
¥ dfww § 1 afz o feafa @) @Y fwx
W W F TR FATY qIHT FT A1)~
fafees ded &1 o @7 § @I
F FT & @ AT AV Y A
¥, W A T e ¥ fawge g2 g,
AN T HT gWE #7 AE 99,
s frart w1 wogd &+ aew
F Al wa, 7 F gro g =@w 6
qUAL g AT | T FRr AAgA B
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gHET 7 AE TS, TAET FT A
gy, 98 a8 s FWifs Ty ¥
IT FT F arear & @ T v |
zafad urw ofsas gfaw 6w &
gHmam R AT s g @A
FATHEATEY Y F W F faF qg
T AW S=AET ymEfadl &y @Y
FAET AR gfawr =} F7 F I AL
MR 2 | gH AYF TR FIAFA
¥ weT 0¥ ogfEaEl w1 mTERUSAT
& & 5 F1 gfesm famgs W
frafaew #1 axw &, AT S 37 =T
F faodm oo% & SifF gare 3 &1
W& | AT FATR AW F AT
FT TAH AT GERTA AFT AR HT
St syt EATaETI AT 2 g, 59
¥ 2w =7 wfer 42T &7 AFAr @ A A
& I ¥ g quIIATE) g = uud
q oqfaq F¢ 999 § |

A G ag A afg 7w
o foeas # 5 ogm fafmd 3
afgas &1 fqgwmEsT § o sraend
i & fom & oar /1A e 8, qmer
ferat oy Awfal & fag qeat
F GUTT IRT A& & | v gATY agA
T 1T #Y TS 4§ T T A
F1 7T Fr § f ferdl & geat A
FOTA F TF F AW &g AfEF
TN wHwTT F¥ AR A e anfeg,
afer @ & 91 % o AEy, s
T & ) TEA F WL AT AW FH T
F¥ feafer &1 famior &7 @ § o w@h
AT AT W afgal ® oAy
HIEE ®T T ¥ 7g &7 Ifgel o
wWET ¥ 9% 9T ST GOAT 24T ¥, Agt
IT ¥ Fiaal 7 4 ¥ wErgaArsy &
T § wrE o

FOT quENfy AT & g}
caTfar HHE 7 % g faqw qars
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g 1 31 7 7@y § P g uF grafere
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Tifgr T 39 A § & FH
T FRT 9T 39 &Y g 91fgd ) 9 o
AN AT F 7 q AW AT TR
q, wwg<l A, frat &, & A e
AT § gEE § A g, A A g
Fe wdat ;7 e & 99 #1 AIAT
I AT g, S SWET €, Uy N FY
SH S A qfd FI GEG g | A
for wemr #@v feagead §6ie
AT 78 F1 ZAA Al & AR A A

St faFrad wXdY §, 98 99 areatasar
F O AE 2, ST Aeaar @ WY 9
FEAAT T AT FN FINT FLAT A0 |
qEAE 9% AT A4 wgr fF afErs
afsy e 7 ot q$T q§r S
frerfed € dvaam & mEe Smi
Fr 94t F 1 39 wiwwre §, Fgr
3% =ifed fF ag oav w3 &7 3a0
AT 3@ 99 7 swar &1 99 o< fazam
| | 9gd 9737 919 § AT uF fagra
Froam g 1 afesr § gg wEAT AR
g & auere w1 37 fRan 7 aga ardA
¥ T BT ATAITRAT § | FATY TTHIT
3 gfzas & wdt ¥ fawg § @Iaq
F o, 5 FIf arg W wiE famg wia-
FI FIA AG IST | TH T R
# g g fF o afmw wm A
Wt 17 & ford 92 forg At | famiva:
ARG & ) wa aw ghmEfatel
Frsrr-gearst & faanfort #r WAt 1
5 B, F20 AT ATIH qEI SR & g
99 g FFAr § wT I AT oAtAA
w37 gir g & o ey ag § A A
FAT "I AwG A S AR
sufyee ATaAT &Y 9 &, few S A
AR a4 @ 1 a1 U§ AR
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& FI FEATT g4 AT AGY ) ||
d gEITETEr SEEdT W oI AT
AMZT §, 9 TF S § TAHSGTET ATaAT
¥ & KT AT AW AET G, G
3T & feam d g€ I JE wreh (E
g ot 3@ 3w F AEWad F AT g,
39 e F fqw &1 g a7 § v ay
AR T A SAAT FY gET AT TGR
FAMT ATEAT &, I9 GF gAY TATHATR
F1 ARA A @I F T A F
qFAT | ZHfAE A agq ARATT ;SRT T
T 8 Hg F&0 fF AW a6
Ag W ATARCEITET #T &T  qqdT
@ g AR N F A goaEedaw
FAST TEY §, I F TATT F F 7
I AREA § 0 gEl #1 @
T AT JIAT FT A*aq § wfafAiaey
FIF g A N & T 9f7 79w
¥ ¥ ¥ TFSF & | 99 F FEOA 5
FaT | gu o1 fam §, S F F9%
¥ 93 &3 Avafaes G214 a8 g qrar
2, FIA FEN F YT AT T &
¥ qZ |1 T2 HIG | qraiees sgaear
F AT & 7 Y oF Ffeady qmdy
F1 YTEATFAT § A I F Few(d
q% e AG1 EIAT I qTF 7 TG} GH=Aar
fF g0 #gf aF A97 @wW § TEA &
g5d € |

™ Wt & A g § Iw feRe
FT TqFIT FIAT g, agf § g fAaeq
T ¥ & fF afavs § 5w &
it &1 s &, 3| Y Ay agfa
g 39 oy wfaerdr afwaay @
=ifza, 59 & 39 &7 AEEd 7 09
ae 5T 7 a3 S gvya I Fy feafa
FT FIRA | "I =9 q0F T JATH-
qTEY FFET F A A THA g1 G |
Surr B. N. DATAR: Mr. Deputy

Chairman, we have had a fairly
the two

AT AT VAT @A AT AW ¥ - | reports of the U.P.S.C. for the years

22 R.S.D.—4.
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1953-54 and 1954-55. I should like to
answer most of the important points
because thereby the kind of misappre-
hensions and mis-conceptions that
prevail in certain quarters will have
been completcly washed away. I may
point ou. that, so far as the U.P.S.C.
is concerned, Government have no
desire to curtaill or in any way mini-
mise its powers under the Constitu-
tion. 1 may point out to this hon.
House that, in so far as powers have
been given to the Commission, these
powers are respected to the highest
possible extent, and the House will
kindly understand that the work
naturally has increased and the num-
ber of references to the U.P.S.C. is
between 5000 and 6000 every Yyear.
This is a figure which has o be
understood very clearly.

Surr H. C. MATHUR: What does it
indicate?

Surr B. N. DATAR: Wait please. In
respect of all these references we
have implemented the advice of the
U.P.S.C. in all cases except for four
in one year and one in another year,
and therefore you will find it is only
very rarely and with great reluctance
that Government have in these parti-
cular cases been constrained to depart
from the advice of the U.P.S.C. We
have to understand the fundamental
principles on which the scope of the
U.P.S.C. has been defined by the Con-
stitution, and also the scope of the
Government naturally. Ultimately
Government derives its powers from
this Parliament and owes its obliga-
tions to this Parliament also, and
tnerefore in the last resort, so far as
the administration is concerned, Gov-
ernment have to use their discretion,
because Government are responsible
to this House. Government are pre-
pared to take the blame provided
there is any material for any such
blame and therefore all that has been
stated in the Constitution is that there
ought to be consultations—compulsory
or imperative consultations—in certain
cases and ultimately Government have
to take the decision. Therefore it is
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not that under the Constitution Gov-
ernment have to imiplement every
“decision” of the U.P.S.C. Because if
that were done, then all the Govern-
mental functions will have to be
carried out by the U.P.S.C. Naturally
the U.P.S.C. have very important
functiors, especially advisory func-
tions, to carry out and I am satisfied
that the work that is being carried on
at Government level and the advice
that is being given to us by the
UPSC. go hand in hand and a
greater harmony between the Gov-
ernment on the one hand and the
U.P.S.C. on the other hand is being

achieved. In both these reports 1t
was extremely graceful on the part
of the UPS.C. to have stated that

genuine attempts are made and the
instances of disregard of or depar-
ture from the U.P.S.C’s advice are
getting rarer and rarer, but under
certain circumstances, as 1 stateq,
Government must have a right to take
recourse to a certain course of action
in public interest as they understand
it because ultimately, they have to be
responsible to the Parliament. So ir
this background is noted, the House
will agree that the instances of
departure are almost nil Against
5,000 and 6,000 if there are four in
one year and only one in the other
year, then naturally I do expect this
hon. House to give us some compli-
ments or appreciation of the largest
extent that we have gone so far as the
acceptance of the U.P.S.C’s. advice is
concerned.

Surr H. C. MATHUR: But you have
heard the compliments which have
been paid to you.

Surr B. N. DATAR: You did not
pay any compliments unfortunately.

Surt H. C. MATHUR: Who has
paid?

SHR1 B. N. DATAR: Now I
deal with the various points, one
after the other. It was contended
that the report was kept with us for
one year. That is not correct at ali.
I would give the dates on which these
reports were submitted to us and the
dates also on which these reports

woula
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were presented to the Parliament. So
far as the fourth report is concerned,
it was received by the Government
on tne 29th July 1955. The House 1s
aware that after the receipt of the
report, the Government have also 1o
prepare a memorandum explaining
the circumstances under which they
differed from the views of the
U.P.S.C. and therefore you will fina
that a period short of two months by
two days was taken so far as the
fourth report was concerned. So far
as the next report is concerned—the
tifth report—it was received by the
Government on 16-9-1955 and it was
presented  before Parliament on
22-12-55—that means again within
about three months. There we had to
collect some material and therefore 1
would submit to this House that both
these reports though one is for 1953-54
and the other is for 1954-55 were
actually received respectively in June
and September 1955. Therefore there
i3 no question of any delay.

Surt H. C. MATHUR: What ex-
plains the delay from the U.P.S.C.?

SHr1 B. N. DATAR: That is entirely
a different matter. The UPSC, as
they have stated, are over-burdened
with work. There is some pressure,
they have stated and we have to
admit that the earlier report was sent
after a long period of delay. Fortu-
nately they have sent these reports in
time. There must have been certain
difficulties and therefore I would sub-
mit that so far as this preliminary
objection is concerned, that has no
substance at all. Then certain otner
guestions have been taken wup for
criticism. One is about the tempo-
rary servants. So far as this question
is concerned, now, Governments
policy is that in all such cases,
wherever Government have to make
temporary appointments just imme-
diately and when the appointments
are not expected to go beyond the
period of one year, then naturally
that authority has been left to the
Government to make such appoint-
ments. Now it is true that some-
times the appointments which as ori-
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ginally contemplated were for a period
of less than one year, ulifmately
actually had to be extended beyond
one year. In such cases, now it has
been very clearly pointed out that all
these cases have to be referred to
the U.P.8.C. for review and also for
pooper advice. Now I would point
out in this connection......

Surr H. N. KUNZRU: Has this mat-

ter been settled in agreement with
the Commission?

Suri B. N. DATAR: Yes. 1Itis in
the last stages of settlement and

orders will issue very shortly. So far
as; thal is concerned, I would invite
the attention of this House to what
15 being done to eliminate the possi-
bility of any abuse of power. All that
has been agreed upon is this. In all
these cases whenever these rules and
regulations are being made, and
whenever they have a hearing, direct
or indirect, on the functioning of the
U.P.S.C., I may point out to this House
that we always consult the U.P.S.C.
and take them with us to the extent
that it is possible. So far as this is
concerned, I have pointed out already
in the course of an answer to a ques-
tion that the formula that we have
evolved and the formula to which the

J.P.S.C. have also generally agreed
is this.

Surt H. C. MATHUR: What is gene-
rally?

Surr B. N. DATAR: Although some
passibility of abuse exists, it is neces-

sary to retain some flexibility to
enable Government to fill without
delay appointments which are

genuinely of a temporary and urgent
character. In the new draft regula-
tions it is therefore proposed:

“(a) that a temporary appoint-
ment made without consulting the
Commission, should be referred
forthwith to the Commission.”

so that the Commission would be
seized of the matter. They would
know where a temporary appoint-
ment had been made. Then.
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“(b) That every such case should
be specifically reviewed at the end
of six months.”

Now this review 1is necessary for
the purpose of finding out whether
the appointment is likely to go beyond
the year in which it was made and
lastly:

“(c) that if it appears that the
appointment is likely to last longer
than a year, the Commission
should be immediately consulted in
regard to the selection of an
incumbent.”

Lastly, so far as this question is
concerned, the cases of non-reference
or reference beyond a longer period
are not many. There are only a few
cases and the House will generally
agree that there are certain matters
which admit of no delay as for
example, cases of floods or cases of
other emergencies where action has
to be taken instantaneously. Under
these circumstances, if for example,
one has to wait and go through the
ordinary process of reference to
UP.S.C. and then naturally thair
action which has to pass through
various stages, then the difficulty or
the effect will be that immediate and
instantaneous action cannot be taken
at all. I may remind this House
that so far as the taking or imple-
mentation of certain flood measures
were concerned, the hon. Minister for
Irrigation and Power pointed out that
the work will be undertaken on a
war-time basis. That is how some-
fimes work has to be undertaken and
therefore, if there is delay, as some-
times there is in other cases, here the
relief that is absolutely essential will
not come in time. That is the reason
why so far 'as these temporary
appoiniments are concerned. Gov-
ernment are anxious to take the con-
sent of the U.P.S.C. wherever it ig
vossible but if it becomes difficult,
then this formula consisting of three
clauses will be resorted to now S0
that the U.P.S.C. will know what we
are doing. The action will be reviewed
after six months and ultimately  if
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the U.P.S.C’s consent is required for
the appointment of an officer for a
longer period, then naturally, that
also will be obtained. This is so far
as the temporary servants are con-
cerned. ’

Then I would go into the rather
controversial subject to which a
reference was made by a number of
hon. Members. That is about the
extension of services of superannuat-
ed persons. So far as this is con-
cerned, even here, I may say that
the instances are not many. One
point may be noted. In this parti-
cular case the orders that were
issued in 1946 by the then Gov-
ernment of India were only Executive
Orders, in the sense that under the
relevant articles of the Constitution

" or corresponding sections of the Gov-

ernment of India Act, there is no
obligation on the part of the Gov-
ernment at all to make a reference
to the U.P.S.C. and seek their advice
on matters relating to extension of
services. They did not constitute
what can be stated to be recruitment,
so far as that word is understood.
But the Government thought that in
view of the great constitutional
changes that were likely to take place
—and thev dic take place in 1947-—it
would be advisable to consult the
U.P.S.C. though such consultation, as
I have stated, and I repeat it again,
was not statutorily required at all.
That is what happened in 1946. Then
there were difficulties. We have also
to remember that as a result of the
partition and as a result of the
achievement of independence, the
higher personnel, the foreign higher
personnel especially and the person-
nel from certain communities, the
Muslims especially, had left India.
Therefore, there was a great measure
of difficulty so far as the top-most
officers were concerned. But happily
officers who were below were
promoted and to a certain extent they
came up. Now the question that
arises is this. If an officer is
sufficiontly  experienced and when,
a3 i3 ithe case in some instances,
he has received special training by
having been sent abroad to foreign
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countries, should the Government
lose the advantage of such ripe wis-
dom and long experience? I do under-
stand Mr. Dasappa’s objection. It is
{rue that so far as this question is
concerned, there are opposing consi-
derations which have to be weighed
in a balance as it were, and a middle
of the road position has to be found
out. On the other hand, it is true
that a superannuated officer has to
retire and hc has to yield place to a
younger officer. If for example,
there are continuous cases of young
officers not being allowed to be pro-
moted, to come {o the higher offices,
then a large measure of discontent is
bound to be created. On the other
hand, so far as the carrying on of the
government work is concerned, so far
as carrying on of the very important
works by our senior officers is con-
cerned, would it be proper merely to
rely upon the ordinary rule of senio-
rity and appoint the next officer in
line, only on the ground that he has
the claim under our rules of senio-
rity?

I may also point out to this House
that Government were considering a
few years ago whether the age of
superannuation should be raised, say
to 58. An hon. Member—I1 think it
was Mr. Mathur—suggested the rais-
ing of the age of " superannuation.

. But when this proposal got out,
there was almost universal condem-
nation of that particular proposal,

saying that in all cases, as a matter
of ‘rule, it should not be proper, it
ought not to be proper for officers to
be allowed to remain in service until
the age of 58. Therefore, after con-
sidering all the circumstances, the
Government ©wme to the conclusion
that so far z: the non-ministerial or
the gazetted officers are concerned,
the age of superannuation ought to
remain at 55. So far as the minis-
lerial appointments are concerned,
the age would remain at 60 for those
in permanent service from before
1938. So this is the rule that we have
followed. And while retaining the
original ages, the Government also
had taken into account.......
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Sur1 H. N. KUNZRU: Is it 58 or 35?

Surr B. N. DATAR: Fifty-five and
fifty-eight. I may point out to the
hon. Member that it was proposed
that the age of superannuation should
be 58 and not 55. But now it is only
55 in the case of all gazetted officers
and those ministerial employees
recruited after 1938 and it is 60 in the
case of non-gazetted or ministerial
officers of the Government in perma-
nent service from before 1938. Gov-
ernment was considering whether it
should be 58 or whether it should
remain at 55. Now the Government
took the decision on account of the
large volume of opposition to the
raising of the age of superannuation
to 58 and they agreed to retain it
at 55. But what they did was, to see
that in the case of officers whose
experience was very valuable, it
should be open to Government to
retain the officer in service for some
time, provided, as hon. Members have
pointed out, that particular officer is
physicalty and mentally capable of
discharging his functions. Therefore,
while retaining the age of superannu-
ation at 55, the Government have
retained to themselves this power,
namely, in proper cases, of extending
his services. Generally it is stated
that a superannuated officer has some
—what shall I say—something rather
inadvisable about him. But you will
find that when our officers are fully
trained, when our officers have got
a lot of experience, then in the
interest of the developing of the Wel-
fare State which has been our ideal
we have to keep some officers for
some time to come, not for all time to
come. It is only in extremely rare
cases that extensions are granted for
a longer period than a year or two.
And as the report says, only in one
case was extension sought for three
years.

Therefore, the House will Kkindly
understand that so far as the ques-
tion of extension of services is con-

cerned, that is a matter entirely
within the discretion of the Gov-
ernment. That is a matter on  which
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we have no statutory obligation at

all to the U.P.S.C. All the same, we
are anxious that in proper cases, we
ought to take their advice. That is

the reason why the Executive Order
that was issued in 1946 was withdrawn
in 1953, and Government are consider-
ing now as to the subjects which
have to be excluded under article 320,
proviso to sub-clause (3), of the
Constitution. 1 may also point out
here that so far as the exemptions
are concerned, the self-same article
of the Constitution which lays down
compulsory consultation in certain
cases, also provides for the power of
the President to exclude certain posts
or appointments from the operation
of the advisory jurisdiction of the
U.P.S.C. Now, under the Federal Pub-
lic Service Commission (Consulta-
tion) Regulation framed under the
Government of India Aect, certain
rules of exclusion had been laid down.
Those rules were generally of a good
character and they are being fol-
lowed. And now I may tel] the House
that so far as the issue of new
regulations is concerned, that matter
also is in the last stage of finalisation.
I may again here repeat that even on
the question of exclusion of certain
posts or offices from the purview of
the Commission, we shall not do any-
thing at all unless we carry the
U.P.S.C. with us. There are certain
posts where it is necessary that they
ought fo be excluded and without
going into greater details I may point
out that exclusions are of three kinds.
The general principle adopted is that
the Commission need not be consult-
ed in matters where consultation is
inappropriate, for example in the
case of ambassadors having to be
appointed or when certain other offi-
cers are appointed. The second case
is where such consultation is redun-
dant, because at an earlier stage
that particular matter had gone to
the U.P.S.C. and they had examined
the suitability and qualifications of
the candidate to be taken into
Government service. In such a case
consultation would be redundant. The
fast class covers cases where such

[
|
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consultation would be impracticable,
where for example you have to deal
with a very large number of officers,
like those in Class III or in Class IV,
namely those in the clerical and the
menial services.

Surr H. N. KUNZRU:
vices, 1 suppose.

Surr B. N. DATAR: I said clerical
and menial services.

Surr H. N. KUNZRU: Yes, but 1
submit he should say “inferior ser-
vices.”

Surr B. N. DATAR: Very well, 1
have no objection. I accept the
amendment of the hon. Member.

Inferior ser-

Therefore, what I mean is, so far
as this question is concerned, I would
assure the House that all that i3z done
is perfectly within order and there--
fore, there is nothing to suspect so
far as the policy that the Government
have been following in this respect is
concerned. Sir, Shri Mathur made a
veference to the letter that he had
written to the Home Ministry, It is
true that he had written a letter
requiring information or -clarification
of some other points under a number
of heads. Now what has been done is
that that letter was forwarded to the
U.P.8S.C., because the information that
the hon. Member sought was entirely
within the purview of the UP.S.C.
Before we can reply to my hon.
friend their reply has to be received
and considered. My hon. friend read
the letter just now and it would show
the very wide character of the infor-
mation that he wanted......,

Sarr H. C. MATHUR: It is the Home
Ministry's ignorance.

Sart B. N. DATAR: It is not a
question of Home Ministry. The Home
Ministry is the channel through which
information supplied by the U.P.S.C.
is forwarded to my hon. friend and I
would assure my hon. friend that we
shall not be guilty of any delay so
far as the forwarding work is con-
cerned.
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Surt H. C. MATHUR: In this par-
ticular letter I have asked whether
there has been any shift during the
last eight years in the policy; and
if there has been any shift, what is
tne direction, and to what extent the
policy of the Government is responsi-
ble for it. Mr. Vaidya also referred
to it and I have asked you whether
you go on the same principles, in the
same hackneyed way or whether you
have made any shift in the policy.

Surr B. N. DATAR: So far as that
is concerned, the Government’s view
is that they have been following a
fairly consistent policy subject to
such adjustments as are necessary,
but even in this case he would admit
that we desire that even this question
should be examined by the U.P.S.C,
and because the U.P.S.C. is a body
which is directly concerned, possibly
the hon. Member thinks that the
shift is solely at the instance of the
Government of India or the Home
Ministry. So that insinuation is there
in the question that the hon. Member
has put. Therefore we should like to
have the fullest information which
can be collected from the U.P.S.C’s
office and as soon as that information
is received and considered, we shall
be very glad to give it to the hon.
Member. ‘ .

Then, Sir, as you pointed out, there
were certain matters which were
within the exclusive jurisdiction of
the U.P.S.C. and if, for example, we
look at the relevant provisions of the
Constitution, their functions have been
lescribed in article 320 and it is stated

1t the function that they have to

is to conduct examinations. Now,

conduct examinations, there are

rious ways, methods and manners.
_ne examination has to be advertised.
And then it has got to be conducted
orally and also there should be a
written test, and the result has to be
published by the U.P.S.C. without
any directive or any intervention of
the Government of India. Sir, the
U.P.S.C. consists of members from
among the public and from the ser-
vices who have great experience and
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who also know what the country
requires. So the better course would
be, as the Consuturion has done, to
leave this question to tnose wise men
of the U.P.S.C. Even though this is
the position, 1 have no desire to take
shelter behind the technical view.

Now, I would point out that a per-
sonality test is a very important test
so far as the mental equipment of
the candidate is concerned and so far
as his potentialities or the promise of
future administrative abilily are con-
cerned. So far as I.A.S. is concerned,
1t is a very important work with
which they will be entrusted. Imme-
diately after selection they are sent
out to the districts and the whole dis-
trict may have to be managed and
the administration may have to be
carried on perhaps under very
awkward and embarrassing circum-
stances on some occasions by the Dis-
trict Officer. So this 1.A.S. carries
very important and =ractical duties.
That is the reason why so far as their
university or academic equipment is
concerned, it is not sufficient at all.
In fact I have attended some of the
interviews and I found that the
course that they were following was
entirely a satisfactory one. Now, one
candidate had come who had eleven
academic distinctions to his credit.
And even a simple question he could
not answer because he was not in
touch with public events. He could
not answer what was required. The
personality test is not merely a ques-
tion of asking one or two questions
here or there and then determining
his suitability.

Surr H. P. SAKSENA (Uttar
desh): What was the question,
we know?

Pra-
may

Surr  B. N. DATAR: A brilliant
candidate from Bengal had come and
a very interesting question was asked:
“For what is Bengal famous?”. The
term “for what” means also the per-
sonages who made Bengal famous. We
know that Bengal is the most famous
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State in India, and naturally we

Tagore, the name of Surendranath
Banerjee or the name of Subash
Chandra Bose. This young man who
had lived in the unrealities of acade-
mic life stated, “Bengal is known for
Bankura famine”. That is all that he
knew about Bengal, about the genius
of Bengal and about the performances
of Bengal. I do not like to give all
these but as the hon. Member desires,
I might give another example. There
was another man from Rajasthan. He
nad eleven academic distinctions.
Surr H. C. MATHUR: Again?
Surt B. N. DATAR: Yes. It is our
good fortune that we are getting the
best of our youth so far as this
examination is concerned. It might be
nine or twelve; you need not bind me
to the figure of eleven. In this par-
ticular case, it so happened that
during a month or two preceding the
date of the interview of this young
man there were one or two Sati cases.
T hope the hon. Member understands
Sati cases. Cases of Sati are somehow
happening in Rajasthan. The number
was two or three; not many, but still
a question was asked as to why Sati

cases were taking place. What were
the reasons for the Sati? Now,
that man was a Pandit. He had
also passed the Pandits Examina-

tion. Pandits are otherwise good
but they lack some real experience.
When he was asked the reasons for
the large number of Sati cases, he
stated, “Sir, economic reasons”.

Surr H. N. KUNZRU: What a credit
to our educational institutions!

the
to

Surr H. C. MATHUR: I wish
Education Minister were here
receive the compliments.

"Surr B. N. DATAR: The U.P.SC.
have also stated all those things.
We have to take particular care to
improve our university education and
I might point out to hon. Members
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! that the U.P.S.C. itself has pointed
expected the name of Rabindranath | out in its Fourth Report, on page 5,

as follows:

“Ministries of Government insist
that a mimmmum standard at these
tests must be an indispensable con-
dition of admission to their res-
pective services, particularly in
view of the progressive deteriora=~

tion in the standards of our Uni-
versity degrees.”
Government is aware of this fact

and has been trying to improve mat-
ters. The Ministry of Education has
also been trying its best to improve
education and, in co-operation with
the House and in co-operation with
the universities things will improve
in course of time.

Now, coming back to the question of
the personality tests, I may say that
this test is carried on for fifteen
minutes or for half an hour. Ques-
tions in the nature of a cross-exami-
nation are asked. The word “per-
sonality” is the most appropriate one.
If he answers the questions properly
he is selected. The members note the
marks separately under several heads
and then these marks are compiled.
Four or five students are called in
every day and, in the presence of the
members 'of the Ccmmission, a debate
is arranged. The subject is mentioned
to them on the spur of the moment
and each has to speak for five or ter
minutes. The performance is taken’
note of and the members discuss
amongst themselves and decide whe-
ther a man is suitable or not. Thr
Members of the Commission do nr
know the performance of the can: '’
dates in the written test. So vou 1*
find a very good method according
which our boys and also girls &
tested. If they stand the test, y‘x
can take it that they have got the prc\
per equipment and proper knowledgé
and the most important thing the
promise of being successful officers
especially so far as the districts are
concerned.

Surr H. C. MATHUR: Still
want the emergency recruitment.

yo .
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sur1 B. N. DATAR: If I have com-
pletely answered one point, my hon.
friend wants me to go into another
aspect which is irrelevant but still I
would reply to him.

This is the reason why a persona-
lity test is absolutely essential

My friend Dr. Kunzru made refer-
«nce to one case and commented very
strongly on it. If I were to give all
the facts, with your indulgence, 1t
would be found that there is nothing
wrong so far as that case is concerned
and there need not be any painful
impression at all. We should take at
their full worth the compliments that
the U.P.S.C., have paid to us in both
these reports that the situation has
improved, that a greater and more
sincere effort is being made by all the
Ministries. Let not the compliment
go only to the Home Ministry; let the
compliment as also the criticism of
hon. Members go to all the Ministries.
So far as that particular guestion is
concerned, I may point out to the hon.
Member that before the question of
creating the post of Chief Botanist
could be decided the matter had to go
through various stages. A scheme for
the expansion and reorganisation of
the Botanical Survey of India was pre-
pared and sent to the Planning Com-
mission who advised us that the scheme
should be implemented in stages. A
‘particular officer whe was holding the
post of Director of the Botanical Sur-
vey of India had some claim in law

, to this post also and that is the reason
‘“vhy we had to consult the Ministry

t\': Law. He had been appointed to
do E post of Director on the recom-
endation of the U.P.S.C., but could

va 1 be given the pay scale on account
Tl'f financial stringency. We had to
find out whether he had any claim to

this post. By the time the whole

question was considered there was a

delay of three months in sending the

requisition for recruitment to this

post. I would read out from the

papers available with me as my hon.

sIriend has stated something which is
likely to create needless misunder-
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standing about the Ministry of N.R.
and S.R.:

“The Ministry of N.R. and S.R.
considered that pending recruitment
to the post by the Commission it
was necessary to fill up the post
immediately so that there would
not be any delay in the implemen-
tation of the reorganisation and
expansion proposals of the Bota-
nical Survey of India. Thev
accordingly constituted a selection
committee consisting of top ranking
Botanjsts of the country. The
commiitee met on the 18th August
1954 and recommended that X a
Botanist of international fame was
the ideal choice for the post.”

The late Secretary of the Ministr
of NNR. and S.R. persuaded X tt
accept the post for at least one year.
When the Commission pointed out
that the Ministry of N.R. and S.R.
should not have set up a selection

committee without first consulting
them, the necessity of making an
immediate appointment to the post

was explained to them and they were
requested to agree to the appointment
of X for a period of one year. The
Commission however did not agree
to the proposal and ithe matter was
further discussed by the late Secre-
tary with the Chairman of the
U.P.S.C, who stated that while the
U.PS.C, would not give the proposal
their blessing they would not also
oppose it. X was accordingly appoint-
ed to the post for one year only. The
House will kindly understand that the
appointment was not extended at all.
An officer who was recommended by
the UP.S.C, was appointed to this
post. You will find, Sir, that the
Commission took some months to
select the candidate and if X had not
been appointed the work of the re-
organisation and expansion of the
Botanical Survey of India would have
been held up for all those months.

Surt H. N. KUNZRU: The question
is, why was not the Commission con-
sulted before the selection com-
mittee was set up? If the matter was
so urgent the matter could easily have
heen explained to the Commission.
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Surr B. N. DATAR: I have to point
out the difficulty here. The requisi~
tion was sent immediately but if we
could not have appointed the man
immediately that man would not have
been available at all.

Surt H. N. KUNZRU: My point is
only this: Government failed to
inform the Commission immediately
of what they were going to do.

Suri B. N. DATAR: From what I
have stated it would be found that
the Commission and the Ministry of
N.R. and S.R. have been in constant
touch.

Sur1 H. C. DASAPPA: They were
informed after the selection was
made.

Surt B. N. DATAR: They were
informed that this officer had to be
selected on account of these difficul-
ties. If this officer had not been taken
immediately he would not have been
available at all and the whole pro-
gress of this department would have
been held up. Therefore I would
request this House to appreciate the
difficulties in which Government find
themselves in these cases. As has
been stated in one of the cases about
which there was some complaint,
there was an officer of international
repute who was drawing a very good
pay in America. Another had a
contract for ten years with a parti-
cular employing agency. Now, Gov-
ernment found that that officer was
of an exceptional character and ulti-
mately the UP.S.C, also agreed upon
this point. Then that officer had to
be persuaded to continue in that post.
He said that if the Government of
India were not prepared to give him
three years’ contract, he was not
prepared to accept it and he was pre-
pared to go back. Then all what the

Government did was this. In another
ease, the particular officer had been
approved by the UP.S.C. but we

gave him more pay. They had pro-
posed Rs. 1,000 —Rs. 1,500 and we
gave him Rs. 1,500 plus some allow-
ances. That is all that we did. There-
fore the House will agree that certain
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circumstances arise where the Gov-
ernment have to take an on-the-spot
action; otherwise, either the progress
would be impeded or we may not
get the man that we desire to have.
It is only under such exceptional cir-
cumstances that the Government does

such a thing because ultimately the
responsibility is that of the Govern-
ment. Therefore I would point out

that so far as this is concerned, there
is nothing wrong.

Then something was said about the
Scheduled Castes and women. I do
not desire to put them fogether. So
far as the Scheduled Castes and
women are concerned, happily their
number is rising. Just now I have
received a chit from the Railway
Ministry that they are happy to have
found out a Scheduled Caste member
and a Scheduled Tribe member and
they would take steps to appoint
them.

Sunrt H. C. DASAPPA: For what
job?

SHrr B. N. DATAR: For some high
officer’s posts; not as clerks or others.
So far as the Scheduled Castes and
Scheduled Tribes are concerned, hon.
Members will kindly understand that
they have yet to come up. Only
recently they have taken to education.
The Government have to take into
account the efficiency of the services.
I myself have answered questions

Sur1 T. BODRA: We have got 100
gracuates who are unemployed.

SHRI B. N. DATAR: Merely because
a person is a graduate, you cannot
take him in the service. He has to
pass the tests.

Surr T. BODRA: They could be
called for interview to find out whe-
ther they are suitable for the jobs
or not.

Sarr B. N. DATAR: We have
certain rules in which we have said
that a Scheduled Caste or a Sche-

duled Tribe eandidate must obtain a



2995 U.P.S.C. Reports for

minimum number of marks and pro-
vided it is consistent with the effi-
ciency of the administration he will
be taken however low he might be.
That is the point which we have +to
take into account and you will

remember that on other occasions
' hon. Members assail us on the ground
that efficiency is going down. Even
article 335 of the Constitution saysthat
the claims of the members of the
Scheduled Castes and the Scheduled
Tribes shall be taken into considera-
tion, consistently wifh the mainten-
ace of efficiency of administration.
The wmber of people wo are e¢ligible
to apear at these very high examina-
tions is very small. Out of about
4,000—I have given figures in the
House on former occasions also—there
are hardly 30 or 40 who are eligible
or who appear. Sir, we have kept
in view the desirability of increasing
the intake of these officers and I may
point out that so far as direct recruit-
ment is concerned, there are reser-
vations at all levels but so far as
promotion is concerned, naturally
their performance has to be taken into
account. We have actually reserved
a quota both for the all-India Service
examination as also for the Central
Service examination and whenever
candidates are appointed after inter-
view by departments we have 1laid
down quotas, 16-2|3 per cent. in the
case of Scheduled Castes,and 5 per
cent, in the case of Scheduled Tribes.

Surr T. BODRA: We do not want
that incompetent candidates of the
Scheduled Castes and Scheduled
Tribes should be recruited. All that
we want is that the reservation
ordered by the Home Ministry must
be strictly adhered to.

Surt B. N. DATAR: I may point out
to my hon. friend that the Govern-
ment are very anxious in that respect.
We have a special section in the Home
Ministry to see that these reserva-
tions are fully carried out. And
whenever a post reserved for Sche-
duled Castes or Scheduled Tribes does
not go to them, the reasons have to
be given to us.
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Surt GOPIKRISHNA  VIJAIVAR-
GIYA {(Madhya Bharat): Is there any
percentage for women also?

Surr B. N. DATAR: I may tell my
hon. friend that to a question whe-
ther women could be considered as
weaker sections of the community, an
objection was raised and the Law
Ministry advised us that we could not
reserve any posts for women. But
there are already a large number of
women in service. They are compet-
ing very competently with men and
in the next few years their number
will be appreciably large.

Dr. SHRIMATI SEETA PAR-
MANAND: In examination results
many of them stand much higher.

’

Surt B. N. DATAR: The examiners’
do not know whether the answers are
written by a male or a female.

Serr H. C. MATHUR: Would you
refer to the point which I made out
regarding the resalts of the 1P.S.
probationer candidates? I said the
results used to be cent per cent in
the past but in the last two vyears it
has been most disappointing.

Sart B. N. DATAR: I would agree
with my hon. friend. It is true; it
also struck me that in a particular
year certain candidates failed at the
Probationers’ examination. T shall
certainly make an enquiry as to why
the number of candidates who failed
in the Probationers’ examination was
all of a sudden so large. That would,
however, show that the Probationers’
examination is not a matter of course
through which all can pass. In fact,
that fiction has got to go.

Surt H. C. MATHUR: My point is
very different. When the TU.P.S.C.
makes recruitment after all these
written test, personality test and all
that it is supposed that most of them
will pass and the result has been
cent per cent so far as I.P.S. is con-
cerned; for the last two years how-
ever the facts are so disappointing
that out of 37 persons only 29 have
passed; this year out of 40 only 29

, have passed.
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Surt . N. DATAR: I would convey
the hon. Member’s observations to the
Union Public Service Commission but
[ have got some information which I
shall place before the House. Some
sf {hese candidates failed in one or
two subjects. Some failed due to
accidents while riding. They could
not ride. Also there are a number of
subjects which are very important
and which are very vital and there-
fore it is quite likely that there was

some failure. In any case, I shall
convey to the Union Public Service
Commission what the hon. Member

has stated because the number of
failures appeared to the rather large
all of a sudden.

Surt H. C. MATHUR: You can also
examine at your end, because......

Mgr. DEPUTY CHAIRMAN: Order,
order. Let him finish.

Sarr B. N. DATAR: I am finishing
in two minutes, Sir.

There were some other matters
also raised, but I would rather not
touch them because they have nothing
to do with the Union Public Service
Commission. My hon. friend made a
reference to what he called the with-
holding of the Backward Classes Com-
mission’s Report. If my hon. friend
will kindly look at article 340 of the
Constitution he will find......

Surt H. C. DASAPPA: 1 did not
say withholding permanently. I
referred to the delay in publication.

SHrRI B. N. DATAR: I am explain~
ing the delay. It is a statutory Com-
mission appointed by the President
and if I have understood the position
correctly, it has to be placed before
Parliament first. If, for example, it
may be published without being
placed before Parliament, then other
considerations will arise. What action
the various State Governments have
taken, what action the Central Gov-
ernment has taken etc. has to be the
subject-matter of a memorandum
which has to accompany the report
and both of them together have to be
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laid before Parliament. Very import-
ant questions have been raised there
and very important recommendations
have been made. Those recommenda-
tions have to be studied very care-
fully.

Sir, in the time at my disposal 1
think I have dealt with all the points
that have been raised. I thank the
House for the support that they have
given,

Surr H. C. MATHUR: The hon.
Minister has very conveniently for-
gotten the most important point made
by Dr. Kunzru about appointments in
the Union Public Service Commission
itself.

Surr B. N. DATAR: So far as the
Commission is concerned, the Gov-
ernment purposely are anxious to see
that the best of the lot are represent-
ed there. Formerly there was a lot
of criticism that members of the
Backward Class or the Scheduled
Castes were not represented on the
Commission but happily now we have
a member of the Scheduled Casteg
who is on the Commission not merely
because he is a member of the Sche-
duled Castes but because he is compe-

tent. He was the Speaker of the
Madras Legislative Assembly.
Dr. SHRIMATI SEETA PAR-

MANAND: Is there going to be any
woman member also on the Public
Service Commission?

Surt B. N. DATAR: In due course

the claims of women will be duly
considered.

Mr. DEPUTY CHAIRMAN: They
may even dominate.

Sarr B. N. DATAR: Yes, Sir. That
is all that I have to say.

Mr. DEPUTY CHAIRMAN: The
consideration of the report is con-

cluded. The House stands adjournec
sine die.

The House then adjournec
sine die at five of the clack



